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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 457 OF 2025

IN THE MATTER OF:

Gulshan Kumar @ Gulshan Chaudhary ...Applicant
Versus
State of Uttar Pradesh & Ors. ...Respondent(s)

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.-3,
UTTAR PRADESH POLLUTION CONTROL BOARD

I, Dr. Yogender Kumar, aged about 50 years, S/o Shri Pyare
Lal, presently posted as Regional Officer, Uttar Pradesh Pollution
Control Board (hereinafter UPPCB), Saharanpur do hereby

solemnly affirm and state on oath as under:

1. That in the official capacity mentioned above, I am
acquainted with the facts and circumstances of the case and
as such I am competent and authorized to swear this

affidavit.

: That in the Original Application, which is pending before
this Hon’ble Tribunal, the grievance of the applicant that the
pond area existing in Plot/Khasra No.-1578 in Village-
Nanauta, Tehsil-Rampur Maniharan, District-Saharanpur has

been encroached upon and Respondent Nos. 8 to 11 were
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constructing shops and basement on this land of water body.
Upon considering the grievance this Hon’ble Tribunal vide
its order dated 16.09.2025 in Original Application No.
457/2025 has issued the following direction, by listing the
matter for 17.12.2025: y

“...6. Applicant is directed to serve the other respondents
and file an affidavit of service at least one week

before the next date of hearing.
dodkk ok

ok ok

Meanwhile, the Respondent No. 4, District
Magistrate, Saharanpur, is directed to ensure that
no illegal construction and dumping soil, sand takes
place on the waterbody in question...”

0 G0N

That in the meantime, during the pendency of Original
Application No. 457/2025, the applicant by mean of the
execution application, seeks the compliance of order dated
16.09.2025 passed in Original Application No. 457/2025, by
alleging that inspite of the order of the Tribunal the illegal
construction is going on, wherefore this Hon’ble Tribunal
vide its order dated 27.10.2025 has passed the following
direction:

“..4. In the meanwhile, if any illegal construction in
contravention of the order of the Tribunal dated

16.09.2025 takes place then the Respondent No. 4-
District Magistrate, Saharanpur will be personally
responsible for violation of the Tribunal’s order...”

That in compliance to the directions passed by this Hon’ble
Tribunal, the District Magistrate Saharanpur vide its letter
Ref. No0.-645/0.A.N0.457/2025 Gulshan Kumar dated

29.10.2025 has constituted a joint committee comprising
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Additional District Magistrate (Judicial) Saharanpur, Sub-
District Magistrate, Rampur Maniharan, Saharanpur and
Executive Officer, Nagar Panchayat, Nanauta, Saharanpur to
carry out the inspection of the site and to provide a report of
the exact position.

A true copy of letter dated 29.10.2025 is being annexed

herewith and marked as Annexure-1.

That in pursuance to the above order the constituted joint
committee has visited the site and interacted with the local
residents and submitted its report before the District
Magistrate Saharanpur on 03.12.2025.

A true copy of joint committee report dated 03.12.2025
along with the photographs taken during inspection is being

annexed herewith and marked as Annexure-2.

That further, on perusal of the joint committee report, it is
stated that the said land has been recorded as Abadi since
1974 and occupied as, the legal jurisdiction regarding the
matter necessarily lies before the Learned Civil Court. In
pursuance of her lawful possession, Civil Suit No. 224/2025,
Mrs. Naseem Bano versus Gulshan Chaudhary & Ors., was
preferred before the Learned Civil Judge (JD), Deoband,
Saharanpur, wherein vide its order dated 05.08.2025
categorical injunction has been passed restraining
interference in possession. The true copy of the said order is
annexed with the affidavits filed by the District Magistrate

Saharanpur, which is on record.
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That it is also most respectfully stated that in compliance to
the direction passed by this Hon’ble Tribunal, all
construction work has been stopped the district
administration forthwith and possession has been duly

handed over to the Nagar Panchayat, Nanauta.

That the above affidavit on behalf of the Uttar Pradesh
Pollution Control Board is being submitted before this

Hon’ble Tribunal for kind perusal and consideration.

<t

DEPONENT

VERIFICATION
Verified at Saharanpur on this the 13" day of December, 2025 that

the contents of the above affidavit are true and correct to the best of

my knowledge and belief and nothing material has been concealed

therefrom.

DEPONENT
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fawa—0_wsha sRa s, 7€ Reht § D siogo w457 /2025 (amgovo
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“....l. This Execution Application (EA) has been filed by the Applicant alleging that the
order dated 16.09.2025 passed in OA No. 457/2025 is not complied with by the Respondent No. 4~
District Magistrate, Saharanpur. In the OA the Applicant alleged that the pond area existing in
Plot No./Khasra No. 1578 in village Nanauta, Tensil Rampur Manilaran, District Suharanpur has
been encroached upon and the Respondent No. 8 to 11 were constructing shops and basement on
this land of water body. Considering the grievance the Tribunal by order dated 16.09.2025 while
issuing notice in the OA had passed following interim order:-

9. Meanwhile, the Respondent No. 4, District Magistrate, Saharanpur, is directed to ensure
that no illegal construction and dumping soil, sand takes place on the waterbody in question.”

2. Learned counsel appearing for the Applicant has referred to annexure A-2 and has
pointed out that this order was conveyed to the Respondent No. 4-District Magistrate, Saharanpur
on 20.09.2025. He has further submitted that inspite of the order of the Tribunal the illegal
construction is going on and in support of this he has referred to the photographs filed as
Annexure A-3 page 25 onwards which contain the geo-coordinates and dates also.

3. Learned proxy counsel appearing for the Responrdent No. 4 has sought adjournmient to
place on record the report.

4. In the meanwhile, if any illegal construction in contravention of the order of the
Tribunal dated 16.09.2025 takes place then the Respondent No. 4-District Magistrate, Saharanpur
will be personally responsible for violation of the Tribunal’s order.

5. Liston 17.12,2025.”
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